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Commercial Complex (éDA)
Indiranagar ,
Bangalors - 560 038

: Dated ‘2 9 SEP 1988
|

APPLICATION NO. 873 /ea(r)
Applicant(s) . N , Respondent(s)
” Shri C.R- Auralidharan - V/s' The olvtsicual tnelnsar. telaphonae, ﬂyaert
To o B & 2 Ore

1. shri C.R. Murslidharan 4, Ths Gesneral Manager

809-A, I Stago,’26th Cress
‘ IndUStrill Suburb :

AMdvecats
35 (Above Hetel Sltgath)
. 1st.main, Gandhinagar
. Bangalere - 560 1009

S \
3, The Divisienal Engiaoor

6.

NTK Seuthern Telecem Reglen
Hadta- - eae 801

"‘.Hycirt : S. Ths ODirecter Gnnural .
' ~ Yslegraphs
gf Shri S.K. Srinlvasan ‘ " New Delhi

Shri M. Vasudeve Res
Central Govt. Stng Ceunssl
High Court Buildiing
Sangalers -~ 560 001

‘Telephonse . ,
Pysers ; %
N |
| !
|- |
J
i
|
Subject = | SENDING COPIES OF ORDER PASSED BY_THE_BENCH
;‘ _ - Please find enclosed herewith the copy of URDER/ﬁiﬁX/ixiiﬂiﬁxﬂRﬁxﬂx
passed by this Tribunal in the above said application(s) on 19-9-88
i M*“} (JVU’I\/ a NN =l I
2 ,/\M / AA c PUTY REGISTRAR S
M‘ Encl ¢ As above . . C? ~ (JuDICIAL)



In the Central Administrative

Tribunal Bangalore Bench,

_ Bangalore
C.R. Muralidheran e %) B V/s The Divisfonal Engineer,
‘ _ Order Sh Telsphones, Myssre & 2 Ors
S.K. Srinivasan rder Sheet {contd) M. Vasudeva Rao
Date Office Notes l Orders of Tribunal
14.7.88 ' o
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Kpplicaent by Sri SKSJ Respondents
by Sri M.V.Rao,.

Sri Rso files a memo and Govt
!letter No,3-10/80-PAT dt 10.8.98
and submits tist Govt had granted
all the reliefs sought by the
applicent in this aspplication and
therafore this application no
longer survives for consideration,

Ws have perused the order pro-
d¥Ssd by Sri Reo alongwith the memo.
Ve sre satisfied thet the submission
of Sri Rao is factually correct.

We find that Government of Indis
had granted every one of the relisrs

sought .by the spplicant, When this
pet.0e.
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